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IN THE NATIONAL COMPANY LAW TRIBUNAL :
- NEW DELHI - L

BEN LH-VI

IE 2375! (ND) / 2019

Sectlon Under Section 9 of the Insclvency and Bankruptcy
Code, 20 16 and Rule 6 of the. Insolvency and Bankmptc;y
(Apphcatlon to Adjadicatmg Authontv) Rules 2016

 In the matter of:

‘M/s CROWN ART PRINTERS

- Through its Partaer, My, A Maddan
1477, HSIDC Industrial Area, Rai Sonepat,
Haryana S S
Applicant.

Versus =

FRANCIS REMEDY (INBIA) PVT LTD,

P-67, Second Floor,

Neiw Delhi Soiith Extension Part-11,

New Delhi -110049 o g
: ...Respondent

Coram:
'PR. P.S.N. PRASAD
- Hon’ble Member {Judicial)

DR. V.K. SUBBURAJ
Hou'ble Mﬂmbeif'(’i’échﬁiﬁali

Counsel for Appheant Mr. Baiwmder S, Kalsi a,nd S P Smgh

(‘hawl:a Advacates.

iBs 2375/ND}2019 , _
M5 Crown Art Printers/ie My/a Francic™®




Counsel for Respondent:

 Date: 02.08.2020

1. This is an ap.ﬁlicatioﬁ ﬁled by M / s men Art :Pﬁnters-' to |
| initiate _co_rfﬁorate msolvency réén‘l‘utiﬁn pmcess (_;";(;:,IRP”-)
against F"raﬁcis:-Rmmé‘igs -(In‘d:iai] Pvt LtdunderSectlan i
9 of the Insolvency and Bankruptcy Gode 5_6'1._6.'_ [the
Code’) for the alleged default on the part of the

‘Respondent in settling
(Rs.  80,68,273/- being the Prinit:iple Amount + Rs
59,88,600/- as mterest} towards thﬁ gmds mpphed by
the Apphcant The detaﬂs of transactwns leadmg to the
ﬁlmg of this apphcatl,on as &W@rrcd by the Applmant are as

follows;

The Apphcant 1s a. partnershlp concern Whlch is

engaged in the busmess of H:L—Tsk Prmting of'-‘ |

packagmg ma.tenal and ailied ’_1:1 tmg servzces i, e
| | RN,
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'.cézrtoﬁsg 'labelé-'z-; msert lamitube, alhedpnntmg good.§ |
and packaging goods etc. | | |

11 .'Th:e- '. applicant states ;trhat - the Respondent ‘_

| appreaéh:sd the Appliiean:t- for ;su-pply .:o‘-f gm&s. and
the apphcant had supphed the quality goeds as per |
lthe requirements and to the entire satlsfact10n of the
 Respondent. The Respondent further states that no.
.d1spu1:e was ever raised by the ReSpondent |
i, The applieant sﬂblmt-ted that the total outstandmg |
amount for the goods supplied by the Appllcant in

the fmanmal year 2012- 13 to 2018 19 after all‘

1,40,56,873/- {Rupees one Crore Forty Lakhs Fifty

Bix Theusand e1ght Hundrecl and Beventy Three |
only}. Rs. 80,68,273 beinig the -priﬂciplie amount +

: Rs. 5 9;,_8?8{,.60.0 [~ as 'intefasﬁj' Whlch is -:imlﬁﬁive of the

component of Interest (gJ.Lb% per annum Q,I;{Ei tax
agreed terms and CDIldIthIlS |

iv, The Applicant su-bmittedﬁ that vanaus E—mauls in
“which payment -s‘ta-tu':s and payment was d;emanded

by the appheant Heweve:r, tﬁl date the Respondent

. lB«ZS?SfNDfZGlQ




has falled to: pay the outstandmg ount due and |
_ payable to the apphcam and has been trvmg to delav :

and shrug off from the hablhty to pay

v. The appheant submitted that the pa.yments umder B

the respective invoices became due on the expiry of

- 90 days from the?détés.‘ of invoices of :gb:ods? falhng _

" charged by the apphcant
vi. The applicant -s-erved' a:l d'-emetnd -xicﬁc-e dated
15 03 2019, dlspatched on 18 08 2019, under'
section 8 Qf the code whlch was duly received by the
Respondent at its registered offic:e_ address and at the
other address df-.the: ReSpbn.d_én.t' i.e, P- 1/8, ‘Grou-ﬂ:d.' |
-’F}’e'af,- South Extension II, Delhl | | .' | |
vi. The Applicant submitted that till date no rép.l"-y. has
been fec.eived.by :the..appli.ean-t .Tll"xe Re:spon-dent‘.'ha-s |
-.theref@re not breught to the riotice ef the apmhcant '
~ the existence a pendmg dzspute befc)re the. rece1pt of :
the nonce within the statutcsxy nmelme Qf m days'

under sec:non 8(2) of the cod

IB*ZS?S/ND/ZOIQ '\ 73 _&,x\
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2. Since t’h'e.appli-c&tion- 'filézd by .th.e{‘Applié-am'_ful‘filié& all the
conditions _re@uired .undgr“é;ecti-cn 90f tﬁé Code this |
‘Tribunal ordeted issue of notice't@ the .Raéspo:ndeﬂt. by all
modes, However, thc Apphcant dunng the hearmg on
27 11 2019 contended that the affidavit of service. has
 been ﬁled No one has represented or: behalf of the

: Respondent However desmte service of no‘uce -bv ali .
modes, none appeared on behalf of t:h;e Respondent and
as a result the Re.spondﬁnt Was pmcaéétﬁd ex.—;p..arte. on

10.01.2020.

- 3. The Respondent was absent ‘ev'en on. the h‘eafi_ﬁg on.
28.01.2020 and we _héar&d the arguments m_ade-_-by' the
Applicant. We have heard the arguments ma@; bythe !

 counsel for the Applicant and pems_é;d? the documents filed
by him. The Applicant has established the emstence of

debt

ReSPOI‘ldent has not avaﬂed the opportumtles prov1ded by S

this Tnbunal to. defend the arguments made by the:--
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- admits thzs pe:t-i-ti:on a’nd:initi;a’ies—:CIRP- on the .Reép-ondgnt

whth 1mm¢-‘1‘~1‘1'.n = affeat
BHTH InunEdiate aiteat

4 A mcratonum in terms of Sectlon 14 of tﬁe Code is |
1mposed forthwith in fﬂllomng terms:
| “(a) the insti—tution of"su-i-ts. or continua’t‘ion of '
pendmg syits. m“ praceedmgs agamst tha
Respondent mcludmg executmn of any*"
Jud'gment, decree or order in any cou;rt_ Of_rl-aw;f . |

tribunal, arbitration panel or other authority;

(b) Traﬂsferriﬁg, -encu'mheriﬂg, alienating or
disposing of by the Respondent any of its
assets or any legal right or beneficial interest.

therein;

(c) any action to forecloée-,,-.recever or. -.enfbréé o
any sé‘curﬁy intéf'es';t' created: by the
Res_pondent_ in A -refspect. | of 1ts | propertv ,
inchiding any action ah-der -th'e' Sﬁeeﬁrifizatioﬁ

ard. Recamtmc:nm @f Fmanc;al Assezts and_

wasTsBAR0 g
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| (d) The recovery of any property byan ewneff"
or lessor where sdch' property is occupied bv _'

or in ﬁhe.ﬁos;-s.esé,ioin of the -R_é-s.pﬂﬁdﬁﬁt.

{2} The snpply of essential goods or s:érviceg. to -
the Resp;ondent as may be specified shall not. '_ :
be terminated or suspended or interrupted

- uting meratorium period,

(3) The provisions of sub-section (1} shall not
apply to such transactions as may b-e'-na-tifi-.ed B |
by the Central Government in consultation

with any financial sector mgullat@m )

(4} The order of moratorium shall have -effect :
from the date of such order till the completion - -
of the corporate insolvency resolution

- process.”

5. The interim resolution professional (“IRP?). pmiqc_é;gd by
the Applicant is Mr. Naveen Singal, Ad-drefss:. | 302,
Tower-5, Valley View Estate, Gawal Pahan, : Farida;ba&

Road, Gurgaon, ﬁ'aryana» 122003 (Emaii L=

Naveen. am;,almvdh{m €0 i1}, Reg No IBBI/IP‘A OOI/IP—- _

\(\pﬁnylﬁ‘
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PO.-i'L'6550~f'2-d'1-_9‘~2.02’-0] 1-2-520-- and is bemgconflrmedby -
this ‘Eenc-ha, Hf‘e-s shall take such -Gther’":. and further 3131‘5'613:5"
_as are reqmred under the statute more spemflcally in
terms of Section 15, 17 and 18 of the Code and file his

report Wlﬂ'l.ll'.l 30 days b‘e’f(ﬁre this .B:ench -

( . V.K. SUBB_ RAJ]  (DR. P.8.N. PRASAD)

Q:puty Regis rar !
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